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SHRI PURUSHOTTAM KAUSHIK: 
That will be examined.

SHRI DINESH JOARDER: During 
the administration of erstwhile 
Shri P. C. Lai, marshall law 
was imposed in the Indian Airlines. 
Many of the benefits that were pre
viously enjoyed by the employees— 
working hours, shift system etc., were 
taken away. Some of the employees 
were even punished by way of trans
fer. In some cases the pay was 
reduced. Will those benefits be i'e- 
stored at the time of the appointment 
-of the new Chairman? Will this aspect 
be considered by the Administration 
as well as by the Chairman?
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DR. KARAN SINGH: Hon. i/Iinis-
ter spoke of a Common Chairman for 
Air India and Indian Airlines. Is the 
hon. Minister aware that the operation 
of Air India and Indian Airlines is 
•entirely of a different character. Air 
India functions in a highly competi
tive field. Indian Airlines is more of 
service organisation and virtually is 
a monopoly organisation. The Head
quarters of Indian Airlines is in Delhi, 
whereas the Headquarters of Air In
dia is in Bombay. Before taking a 
decision of a common Chairman, will 
all these aspects be taken into consi
deration?

SHRI PURUSHOTTAM KAUSHIK: 
As I have said, a Committee has been 
appointed. The Committee will defi
nitely examine all the relevant points 
•which the hon. Ex-Minister has re
ared  to.
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( 1 ) Anti-sabotage check of the 
aircraft at the originating end before 
baggage is loaded with the coopera
tion of the Indian Airlines Staff.

(2) Strict check that passengers 
boarding the aircraft have gone 
through the security check before 
emplaning.

(3) Scrutiny of the passenger 
manifest with a view to spot out 
undesirable passengers if any.

(4) Guard over the aircraft to 
ensure that no unauthorised person 
gains excess.

(5) Thorough frisking of the hand 
baggage and of all passengers (in
cluding transit passengers).

<6) Identification of baggage of 
passengers near aircraft before 
emplaning. This should be got done 
with the cooperation of the airline-* 
staff.

(7) Ensure that precautions re
garding cargo, newspapers, etc. arc- 
taken t̂o prevent foul play or mis
chief. This precaution shoud btf 
taken with the aksistance of the 
Indian Airlines.

MR. SPEAKER: It has nothing to
do with the supplementary—No
special arrangement for Mr. Rajiv 
Gandhi.
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SHRI KRISHNA CHANDRA HAR
DER: Sir, I would like to know
from the hon. Minister about the news 
item that appeared in the Times o1 
India stating that Shri Rajiv Gandhi, 
when he was on duty and reached 
Bombay, he stayed in the Taj Maha! 
Hotel with the security. I want to 
know whether this expenditure was 
borne by the Indian Airlines or by 
Shri Rajiv Gandhi himself.
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MR. SPEAKER: Now this is going
to be a repetition. There is nothing 
new to say. Let us better go to the 
next question.

SHRI K. LAKKAPPA: Sir, some
mistake has crept in. There is also a 
Short Notice Question coming up to
day on the same subject. That is 
about the Allahabad Bank. Where 
is 'the necessity of this question? 
There could have been one question 
only.

SHRI JYOTIRMOY BOSU: What
is the subject-maiter of the question? 
If you look at the Short Notice Ques
tion, you will find that is about the 
receipt of deposits of Rs. 6.45 crores 
by the Allahabad Bank from Kangra 
Cooperative Bank Ltd., Himachal 
Pradesh. The question admitted con
cerns the conviction Of a Regional 
Manager. Now you judge whether 
there has been any substance in this 
or not.

MR. SPEAKER: All right. Let us
see how the Minister replies. Next 
question by Shri Patel.

Conviction of Regional Manager, 
Allahabad Bank

*387. SHRI DINESH JOARDER: 
Will the Minister of FINANCE AND 
REVENUE AND BANKING be pleas
ed to state:
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(ao whether Shri H. K. Kalia, Re
gional Manager of Allahabad Bank 
was convicted by the Punjab High 
Court on a specific charge;

(b) if so, the facts thereof; and

(c) the reasons for not taking ac
tion against him?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PATEL): (a) to (c). Ac
cording to Allahabad Bank, Shri
H. K. Kalia, its Regional Manager at 
Delhi, was convicted in January, 
1977 for contempt of Court by the 
Punjab & Haryana High Court in a 
family litigation case relating to 
adoption/custody 0f Shri Kalia’s 
grand daughter. Shri Kalia has filed 
an appeal against this order and has 
obtained a stay. As the matter is 
subjudice at present, the question of 
taking any action against him does 
not arise.

SHRI DINESH JOARDER: There
was a court’s conviction order 
against Shri Kalia 0f the Allahabad 
Bank. This was not an isolated case 
of his misconduct. He executed a 
bond and he gave a specific under
taking that the child would be in 
India and that he would not send 
the child abroad. But, he violated 
the court’s order and he sent the 
child to London.

That is why he was convicted on 
violation of the court’s order. This 
is not an isolated case of his mis
conduct. He was orginally a Regio
nal Manager in Dimapur Branch and 
also in Lucknow and Delhi. He had 
involved himself in so many corrup
tion and fraudulent transactions-----

MR. SPEAKER: Come to the
question. You are only giving the 
information.

SHRI DINESH JOARDER: Sir,
on two occasions, he drew loans for 
house building and deposited that 
amount in the same Branch in a




